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In the Central Administrative Tribunal; Hyderabad Bench
I
| At Hyderabad

OA.205/96 dt,.11-8-98

Between

1, Md. Abdul Mazeed

2. Bathula Srinivasa Rao

4. K. Venkateswara Rae

5. E. Babu Reddy | : Applicants
¥

and i
1, Union ef India, I
rep,. by Jeint Director
Establishment (N)

Min. ef Railways
Railway Board

New Delhi

2., The General Manager
SC Rly., Rail Nilayam
Secunderabad

3. The Chief Personnel Officer
8C Rly, Rail Nilayam
Secunderabad

4, Dy. Chief Mechanical Engr,
Carriage Repair Shop
SC Rly., Thirupathi
.5, Workshop Persennel Officer

Carriage Repair Shep
SC Rly, Tirupathi ¢ Respondents

Ceunsel for the applicants ¢ S. Ramakrishna Rao
Advocate

Counsel fer the respondents : C.V. Malla Reddy
SC for Railways

Coram
Hen. Mr, R. Rangarsjan, Member (Admn.)

Bou, Mr, B,.S., Jai Parameshwar, Member (Jd&l.)



-5

7

A
OA.209/96 : ' dt.11-8.98

Order .

Oral order (per Hon. Mr. B.S. Jail Parameshwar, Member(Judl)

Hearé Sri S. Ramakrishné_Rao for the applicant and

Sri ¢.v. Malla Reddy for the respondents.
1. The respondents have not filed any reply in this OA.
2. There are five applicants in th;s OA. They joined the
Railway Administration on 2-7-1984, 3-7-1984 and 13-1-1971
respectively and were working in Group-C posts. The Railwa&
administration introduced an incentive scheme to Group-C
staff with‘effect from 20-6-1966 vide letter No.E(NG)64 RC.I/
25 dated 14-5-1966. The scheme provided grant of incentives to
Class-IIT Railway employees for acquiring higher or additional
sd@entific/TechniCal/accounﬁs qualification cash awards and
additional increments. It is submitted that this benefit was
extended from time to time till 31-12-1987 and it expired on
30-6-1988,
3. Thereafter the new scheme wag introduced by the Railway
Ministry vide letter No.E(NG)I/87/1IC.2/I dated 29-5-1989.
4. The applicants submit that 1f they pass the Part ‘A' and
'B' of the AMIE Examination they are eligible for getting
1nceﬁtives, as per the scheme introduced by letter dated
29-5-1989 even if they have passed the examination earlier to
13-6-1988, The denial of the incentive to the applicants as
per the letter dated 29-5-1989 is arbitrary and illegal.
5. This OA 1is filed praying‘for a direction to the
respéndents to grant them the benefits as envisaged in the
scheme introduced by the Raillway Board vide letter dated
 29-5-1989 irrespective of the year of agquiring additional
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qualification by the applicants with all consequential
monetary benefits,

6. The applicants in this OA rely on the order of this
Tribunal in QA.672/94 decided on 25-6-1995 to sustain

their case. ‘The order in OA.672/94 was delivered follow-
ing the order in 0A.i013/90 on the'file of the Madras

Bench of this Tribunal,

7. In that OA the applicants therein had passed the

AMIE Part-I and IT examinations between 1-7-1988 and 29-5-89
when tﬁe revised incentive scheme was‘gromulgated by the
Railway Board. But the Railways had refused to grant them
the benefits according to the revised scheme dated 29-5-1989
and the Railway Board had held that the scheme would be
operative only from 29-5-1989 when that letter introducing
that scheme was 1ssued. |

8. In that context the Madras Bench of this Tribunal had
held that between 1-7-1988 and 29-5-1989 there was no Scheme

. 3o
as the earlier scheme had expired on %}—6-;988 and the new

scheme was introduced by letter dated.59-5-1989.

9. Thus the vacuum between 1-7-1988 and 29-5-1989 has to
be filled. That vacuum was filled by the Madras Bench of
this Tribunal by observing that the new scheme haéé to be
given with retrospective effect ffom 1~7-1988 when the old
scheme had become inoperative, Then we meart that those
who had acquired qualifications on or after 1-.7-1988 will
be governed by the neﬁ scheme. Those who acquired higher
qualificstions would be governed by the earlier scheme with

affect from 1-7-1988 without modification of the scheme

during the interregnum period.
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10. In view of what is stated above, the applicants may

not bs entitled to get the incentive as per the new scheme

- ——— —_ = =

to get the incentive only under the old scheme issued in
the year 1966,
11. 1In view of what is stated above we find no merit %m

this OA. The OA is dismiésed. No costs,

/" Ja1 Parameshwar) (R. Rangarajan)

MembsT (Judl.) Member (Admn.)

(_

pated : August 11, 98 kbﬁw’é'm]

Dictated in Open Court
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The Jeint Directer, ! stablzshmunt (N), Min. ef Railuays,
Railuay Beard, Wau Dalhi. :

The General Manager, Seuth Central Railway, Rgil Nilayam,

-Sacunderabads

Tha Chiaf Parsonnal 0fficer, SC Rly, Rail pilayam, Sacundﬂrabad;

Thm Dy.ﬁhia? ﬂwchanlcal ﬁngr. Carriage Repair Shap, S5C Rly.,
Th;rupathi.

Tha usrkshap Persennel Uf?icar, Carrlaga Repair Shep, S5C Rly,
Tirupathi » ‘ 5 B

b copy te Mri SiRamakrishna Rao, ﬁﬂuﬂcatw, CAT., Hyd:

Une

copy te Mr. C.ViMalla Reddy, Addl,“GSC., CAT., Hyd.

te 853P M(3), CAT., Hyd.

One copy

Bne copy to D.R.(R), CAT., Hyd, v ' i

One duplicade cmpy.
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